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not raising their voice against the power tariff hike. I am raising this issue now because,
at present, the Central Government is responsible for power tariff hike in Delhi. Two days
back, the hon. Finance Minister presented, the Budget for Delhi. Delhi is under Central
rule. As per the directions of the Supreme Court and the High Court, the C and AG is
auditing the power companies in Delhi. It is not a good practice to hike the power tariffs
when the C and AG audit of the companies is going on. The Government is saying that the
Regulatory Commission is doing that. But, last Friday, the Planning Minister said in this
House that the Regulatory Commission, in difficult sectors, requires re-examination, and
the Government will make some framework for that. On the one hand, the Government is
saying that the Regulatory Commissions are not functioning properly; on the other hand,
in the name of the Regulatory Commission, the BJP Government is, again, allowing the
rise in the power tariff in Delhi. It is not a good practice, especially because it is under
the scrutiny of the High Court and the Supreme Court. If they have some respect for the
verdict given to them by the people in the last elections, the Government will have to re-

look into the matter. (Time-bell rings)

Atrocities against dalits in various States of the country
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MR. DEPUTY CHAIRMAN: Yes. The names of all those who have associated

themselves may be added. Shri Tapan Kumar Sen.

Disinvestment of shares of profit-making public sector

units by the Government

SHRI TAPAN KUMAR SEN (West Bengal): Sir, I rise to draw the attention of
the House towards the retrograde move of disinvestment of the shares of profit-making
public sector units, a move which is going on as a part of policy measure to contain fiscal
deficit.

Sir, I beg to say that the entire trade unions of the country-right, left and centre;
all-have been opposing this, and they staged a two-day countrywide strike against this
retrograde measure to bring the Government to*. Unfortunately, they are yet to succeed
on that.

Sir, disinvestment, as we believe, at this moment, is not at all a prudent economic

*Expunged as ordered by the Chair.



